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CENTRAL AOMINISTRATIUE TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

OA 554 of 1990 Date of decision 3-8-1990

Shri Hans Raj Pahua

versus

1. Union of India through the
General nanager,Northern Railuay,
Baroda House, Neu Delhi.

Applicant

2» Divisional Superintending Engineer,
(Estate),Northern Railway,
DRM Office, Neu Delhi.

For the applicant - Shri B.S.Mainee,Advocate.

For the respondents - Shri O.N#Moolri,Advocate.

ORDER; (Order dictated by Hon'bla Mr. B.3.Sekhon,\/C)

• • • •

The instant Application is directed against

the Notice dated 15th February,1990(Annexure A-1) which

has been itfiT.tiie^j by the applicant as the impugned order.

By virtue of the impugned Notice, applicant uias

advised that he is in unauthorised occupation of

Railway Quarter No.17/3 and that in terms of Railway

Board's letter Na«E(G)B1 QRI-51 dated 24.4.82, it has

been decided to disallow one set of post retirement

passes,otherwise admis^ ble to the applicant for every

one month of unauthorised retention of the above said

Railway quarter# Applicant was given an opportunity

of making representation against the proposal of

withholding of post retirement passes. Applicant has

made representation against the impugned Notice on

6th March,1990(Annexure A-4).
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2. The instant Application was filed on 20th narch,199|D.

One of the objections raised in the counter is that

the applicant has approached the Tribunal without exhaustjlng

the departmental remedies in the sense that he has

approached the Tribunal prior to the expiry of six months

from the date of making the representation. The

instant Application is pre-matura and merits rejection

at the admission stage. Consequently, the Application

is hereby rejected on the ground of its being pre-raature.

This uill notjhoueuer, preclude the applicant from

filing a fresh Application at the appropriate stage, if he

feels so advised.
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